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It is submitted that, the Eenadu daily news-paper, Kurnool District

edition has published a news item on illegal encroachment of roads thereby

excavation of Napa slabs (Black) at Palkur - Ramakrishnapuram Villages of

Banaganapalle Mandal and Owk, Kolimigundla Mandals under the caption of

"AkkramalloGanule".

( "ogarf ioe)ej" )

It is submitted that,the Hon'ble NGT has issued orders SUO-MUTO

based on news item published in Eenadu Daily News on illegal encroachment

of roads and unauthorised excavations of Napa Slabs at Palkuru -

Ramakrishnapuram of Banaganapalle and Owk, Kolimigundla Mandal on

constitution of Joint Committee to ascertain the genuineness of the allegations

made in the newspaper report with regard to large scale illegal mining activity

of potstone (Naparallu) without obtaining necessary permission and also

without leaving margin on either side of the road as per norms in

Banaganapalle, Owk and Kolimigundla Mandals, in Kurnool District (present

Nandyal District).

It is submitted that,the Director of Mines and Geolory, Ibrahimpatnam

has directed the joint committee to inspect and submit compilation report.

Accordingly, the then Assistant Director of Mines and Geolory, Kurnool has

requested the joint committee for joint inspection proposed on 31.08.2O21 &

0l.09.2021.Further it is submitted that, the then Assistant Director of Mines

and Geolory, Kurnool has submitted the joint inspection report to the District

Collector and Magistrate, Kurnool under intimation to the Director of Mines

and Geolory, Ibrahimpatnam and Deputy Director of Mines and Geolory,

Kurnool on news item published in Eenadu Daily News on illegal encroachment

of roads in the subject area.

It is submitted that, the Hon'ble NGT has issued orders to the Deputy

Director of Mines and Geologr, Kurnool to take necessary action against the

defaultingminingunitalsonottoallowtheminingactivitybytheminingunits
and not to issue permits until the mine operator obtained Environment

Clearance (EC), Consent for Establishment (CFE) and Consent for

(CFO) of the board.

Further Report filed bv the Mines Department iu Original Application No. 179 of
2O21SUOMOTU based on the News item published in Eenadu Telugu News Paper.

Andhra Pradesh Edition. Kurnool District. dated: 2O-O7- 2O21. under the caption
*Mining of Potstone lNaparallul Excavation beine done wlthout leaviaq margias

oa either side of the roads"
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It is submitted that,the Director of Mines and Geologr, Ibrahimpatnam
has directed the then Assistant Directors of Mines and Geol.$r, Kurnool and
Banaganapalle to submit the independent report on the o.A.No.r7g/202r by
fortnight, since the Hon'rrle NGT directed to fire on or before 2z .or.2o22
without fail.

' It is submitted that, the then Assistant Director of Mines and Geol0gr,
Banaganapalle has issued show cause notices to the lease holders who are
involved at road side excavations and to submit the expranation on the
allegations and illegar excavation on parkuru - Ramakrishnapuram Road.

It is submitted that, the then Assistant Director of Mines and Georogr,
Banaganapalle has submitted detailed action taken report to the Director of
Mines and Geologr, Ibrahimpatnam on the subject area.

It is submitted that, the then Assistant Director of Mines and GeoloSr,
Banaganapalre has issued demand notices for not submitted the explanation to
the show cause notices and requested to pay the demand raised amount.

It is submitted that, the Hon'bre NGT has issued orders "whether theexcavated portions on the road margins have been re-laid or not has to be seenas otherwise the same would result in major accidents and where the roadmargins / the buffer area have been quarried and restored,. The thenAssistant Director of Mir
the road side quarryin-,:::.T:;:lT; :ffi:1:,r.T::: ffi :lJ;:::.:areas at road margin with immediate effect.

It is submitted that, the Hon,ble NGT has issued orders to getappropriate report from the Vigilance and Enforcement Department regardingthe recovery of the amount and the further course of action as there is a hugeamount pending against each of the violators. subsequently the Director ofMines and Geologu, Ibrahimpatnam has directed the Divisional Mines andGeologr office, Banaganapalle with a directic
instructed in duplicate on or before 01.71.2023. 

rn to submit the report as

It is submitted that, the Divisional
Banaganapalle has issued reminder notices ,o 't"" 

and Geolosr office,

holders to restore/fiI the quarried areas/pits at 
road side quarrying lease

rt is submitted ;": l:-'::iol* 
* road margin immediaterv.

;Hil#J*::i::".'o'n"nl*;',.11;",''"" 
u"o Georosr orlice'

(GAD) for t"kirg ,.".".te 
with the oitecto,. centr 

of Mines and Geologr'

vig,anceao.,i....-..,;ffi.:_,;xj*u"i::":;*Tff ,T,Ti
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It is submitted that, the Divisional Mines and Geologz Office,
Banaganapalle has requested the Tahsildar,s, Bethamcherla and
Banaganapalle to enquire and furnish the particulars of Movable and
Immovable properties of the road side quarrying lease holders, defaulters in
order to exercise under Revenue Recovery Act.

It is submitted that, the Divisional Mines and Geologz Office,
Banaganapalle has submitted R.R Act, proposals to the District Mines and
Geolog, officer, Kurnool to take further necessary action in the matter.
Accordingly the District Mines and Geologr Oflicer, Kurnool addressed to the
respective District collector and Magistrate, Nandyal to identiff the movable
and Immovable properties for attachment of the properties under provisions of
RRAct 1964.

It is submitted that, the Divisional Mines and Geologr Office,
Banaganapalle h_as -r_equested the Branch Managers, state Bank of India, Unioni ,l3yt()t2atMHo3
Bank of ffihta0ermell,rnmhOilmp Bank, Andhra pragathiGramena Bank of
eanaganafallijl r$ittrliti$h3?T&u8ld Nandyal to stal all the transactions
pertaining to the defaulters until payment of all the dues raised in the demand
notices until clearance from this department. In this connection the respective
Bank Managers, has informed that they have verified they records based on the
names provided by this office, but they are not able to trace any accounts in
the names provided by this office and requested provide additional details
customer account No, Customer ID, KyC, etc., in respect of the person /
firm/company in order to enable to them to trace the account details.

It is submitted that, the Divisional Mines and Geolory Office,
Banaganapalle once again requested the concerned rahsildars i.e.,
Banaganapalle, Bethamcherla, Nandyal District and Sri AvaduthaKasinayana
Mandal, Y.s.R District to make an enquiry and furnish the particulars of
Movable and Immovable properties of the violators to take necessary action in
further submission of report to the Hon'ble NGT, Chennai.

It is submitted that, the Divisional Mines and Geolory Office,
Banaganapalle jurisdiction, the majority of the public are depending on the
Napa Slabs quarrying in order to eke out their livelihood and running of
polishing units. which are small scale industries and mainly labour oriented.
Here the labours are owners and owners are labours this is only source as it is
a rain shadow, drought prone area. presently a great decline in consumption of
Napa Slabs (Black & colour) due to competition from vitrified tiles market.
Besides that this office takes stringent action on all the defaulters who are
involved in encroachments and excavations in road sides over the subject
afeas.
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In this connection it is submitted that,the Mines & Geolory Department

is taking all possible steps to realize the Demanded amount, if necessary, by

attaching the properties, if any had by the defaulters under the framework of

act and law.

Hence, in view of the above circumstances, we therefore request this

Hon''ble Tribunal to consider the above report and pass orders in O'A.No. 179

of 2O2l accordingly and thus rendu justice.

Commissioner and Director of Mines & Geology,
Govt. of AP

IBRAHIMPATNAM.

colllgslorEn I
ncm0rm{$AxDGt0Locr
tlnNilIPAl?{AM, GOW. OF A,P

GL
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